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QP, 1361/95

,„■ this the 22na day o£ Octoler 1997.New Delhi this tne . m
, »p P Verghese, Vice Chainnan (J)

r'S: «t rilu, Me^t (h)
chri Mangat Singh
S/o Shri Khach.idu Singh
Casual Gangnian
Under P.W•I_
Northern Railway
A^'pill^hura (Meerut)

0

...Applicant

Versus
(By advocate: Mr B.S.Mainee)

union o£ India through
1. General Manager

Northern Railway
Baroda House
New Delhi.

2. The Divisional Railway Manager
Northern Railway
Moradabad (UP)

3. Divisional Engineer(Hqr.)
Northern Railway
Moradabad (U.P)

(By advocate: Mr P.S.Mahendru)
...Respondents.

order (oral)

By Dr dose p. verghese, vice chairten (d)
.he case of the petitioner is that inspite of several

the respondents had re-engaged

-  r after the'respondents hat subsegu ^ .ppeintnent of
that on scrutiny/ it was- rouuground that on Assistant

casual labourer b^ tl ethe petitioner as casua
.  r Hapur, was wrong. Respondents were at libe

. h the p-riod the petitioner actuallyrr-ctify the mistake but the pnoo
al labourer shall continue to be counted inspiteworked as casua _

of the fact that such engagement was righ

J/
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respondents shall engage the petitioner a(ja.insV~^-ailable

vacancy wherever his juniors have been considered for

engagement.

2. It is stated by the petitioner that two of his juniors

are still working while the j^titioner who is senior was

disengaged on the basis of the above said alleged sr^rutiny of.

records.. It is hereby directed, therefore, that the respondents

shall consider re-engaging the petitioner against available

vacancy before considering the claim of any of his junioi s

except by those engaged by Court orders. In the event any of "

his- juniors continues to work under any Court orders, the

petitioner will have the right to be informed of the Court's
% order under which they are continued to work. The petitioner is

also entitled to a statement from th<i respondents that the

remaining persons who continue to be engaged a,- casual

labourers are senior to the petitioner. The intimtion to the

p:^t:tioner shall be sont within four weeks of the receipt of a

copy of this order.

Petit.ion is disposed of fis above.

\  Member^U) , Jose4r'Verghese)lemoer (a; Cha.irman (J)

aa.


